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provided and existing arrangements
strengthened at a large number of places in
the country.

(c) No, Sir. These places have not been
included due to other priorities.

(d) Extensive publicity is being mounted

both in India and abroad through our
Embassies, Tourist Offices and other
sources. ]

INCRRASE IN Bab DuBTS OF STATID BANK

OF INDIA
*19 SHRI K. CHANDRA-
SEXHARAN will the Minister of

FINANCE be pleased to state :

(a) whether the bad debts of the State
Bank of India and its subsidiaries registered
a marked increase during the last two years;

(b) whether there has been an increase
of loans in default so far as repayment is
concerned; and

(c) the steps Government propose to
take in the matter of speedy realisation of
loan instalments overdue 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b) A debt is
considered bad when all  possible
methods of recovery prove to be neflective
and that portion of the debt not realisable
is actually written off every year. Ade-
quate provision for bad and doubtful debts
is also made every year in consultation
with the statutory auditors before finalising
the accounts of the year and amounts
written off are adjusted against the provi-
sion. Taking into account the volume and
nature of business 1n the past few years by
the large number of offices of the State
Bank of India and its subsidiaries there is
no reason to believe that either the bad
debts or the loans in default are showing
any marked tendency to increase in the
Jast two years.

(c¢) For
overdue, a system of close follow-up includ-

recovery of loan instalments
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ing resort to legal action, wherever nece-
ssary, is continuously in vogue in each of
the banks.
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F{INCOME-T AX DUES ON FILM DISTRIBUTORS
IN DELHI

*20. SHRI RAJNARAIN :
SHRI SITARAM SINGH :

Will the Minister of FINANCE be
pleased to state:

(a) the total amount of income tax paid
by each of the film distributors, cinema
owners, and persons connected with film
industry in Delhi during the last two years;

(b) the total amount of income tax out-

standing in the names of the persons and
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institutions pertaining to the vocations
referred to in part (a) above; and

(c) the steps taken by Government for
the recovery of dues from them ?]
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HTHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH) (a) to (¢) The
requisite information 1s contained in the
Statement laid on the Table of the Sabha.
(See Appendix LXXIX, Annexure No. 1)]

BLACK MONEY

*21. SHRI §. A. KHAJA MOHIDEEN
SHR! K. CHANDRASEKHARAN :
SHRI K. L. N. PRASAD :

SHRI SWAISINGH SISODIA :
SHRI THILLAI VILLALAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Direct Taxes Enquiry
Committee has submitted its report to
Government, if so, the salient features
thereof and its observation about the extent
of black money accumulation in the coun-
try and the yearly estimated amount of
tax evasion; and

(b) the decisions taken on the recomm-
endations made in the report for unear-
thing black-money in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a)and (b) Yes, Sir.
The Direct Taxes Enquiry Committee
has submitted a report to the

[RAJYA SABHA]
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Government of India on the 24th December
1371 and their recommendations are under
examination. Copies of the report will
be made available to the hon’ble Members
soon.

SCHEME FOR CONTROLLING PRICES OF
EssenTiaAL COMMODITIES

*22, DR. K. MATHEW KURIJAN:
SHRI SUNDAR MANI PATEL :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Government of India
have worked out a scheme for controlling
the general level of prices through a net-
work for procurement and distribution of
certain essential consumer articles at fixed
prices;

(b) whether any working group has been
set up to work out details of this scheme;
and

(c) the salient features of the scheme
and the consumer articies which will be
covered by the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH) (a) to (¢) There
is already in existence a net work of fair
pricefration shops for distributing major
foodgrains and sugar The Government
also encourages the establishment of co-
operative stores, so that consumers may
be able to obtain their daily requirements
at reasonable prices. Nevertheless, the
Government recognises the need for further
expansion of the public distribution system
and the matter is under examination.

NIGHT AIR M AIL SERVICE BETWEEN
MADRAS AND DELHI via NAGPUR

*23, SHRIT. V. ANANDAN: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :



